FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF TREND COMMUNICATIONS INDIA
PRIVATE LIMITED

RELEVANT PARTICULARS

1 | NAME OF CORPORATE PERSON TREND COMMUNICATIONS INDIA
PRIVATE LIMITED

2 DATE OF INCORPORATION OF CORPORATE 06/09/1999
PERSON
3 AUTHORITY UNDER WHICH CORPORATE Registrar of Companies, Delhi
PERSON IS INCORPORATED / REGISTERED

4 CORPORATE IDENTITY NUMBER / LIMITED
LIABILITY Il?hNTlFICATION NUMBER  OF | {152334HR1999PTC048468
CORPORATE PERSON
5 ADDRESS OF THE REGISTERED OFFICE AND 229-230, Second Floor Tower B, Spazedge,
PRINCIPAL OFFICE (IF ANY) OF CORPORATE Sector 47 Gurgaon-122001- Haryana, India

PERSON

6 LIQUIDATION COMMENCEMENT DATE OF | 28.12.2020
CORPORATE PERSON
7 NAME, ADDRESS, E-MAIL ADDRESS, TELEPHONE | Sanyam Goel

NUMBER AND THE REGISTRATION NUMBER OF | Address: Unit No. 110, First Floor, JMD
THE LIQUIDATOR Pacific Square, Sector 15, Part I, Gurugram,
Haryana-122001, India
IBBI/IPA-002/IP-N00138/2017-18/10397
Email id : goelsanyam(@gmail.com

Mobile No. : +91- 9810868515

8 LAST DATE FOR SUBMISSION OF CLAIMS 27.01.2021

Notice is hereby given that the TREND COMMUNICATIONS INDIA PRIVATE LIMITED has
commenced voluntary liquidation on 28.12.2020

The stakeholders of TREND COMMUNICATIONS INDIA PRIVATE LIMITED are hereby called upon
to submit a proof of their claims on or before 27.01.2021 to the liquidator at the address mentioned
against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or electronic means.

Submission of false rmislm proofs of chaiirshalJattract penalties.

Sanyam Goel sk
Reg. No. IBBV/IPA-002/IP-N00138/2017-}
Date: 29.12.2020
Place : Gurugram
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FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

~ TREND COMMUNICATIONS INDIA PRIVATE LIMITED
i ___RELEVANT PARTICULARS -
1.[NAME OF CORPORATE PERSON | TREND COMMUNICATIONS INDIA|
PRIVATE LIMITED |
06/09/1999 '

2. |DATE OF INCORPORATION OF
|CORPORATE PERSON

3. |AUTHORITY UNDER WHICH

CORPORATE PERSON IS

INCORPORATED / REGISTERED

CORPORATE IDENTITY

NUMBER / LIMITED LIABILITY

| |IDENTIFICATION NUMBER OF

CORPORATE PERSON

ADDRESS OF THE REGISTERED

OFFICE AND PRINCIPAL OFFICE

(IF ANY) OF CORPORATE PERSON

LIQUIDATION COMMENCEMENT

DATE OF CORPORATE PERSON -

|NAME, ADDRESS, E-MAIL ADDRESS, |Sanyam Goel |

| TELEPHONE NUMBERAND THE |Address: Unit No. 110, First Floor, JMD

REGISTRATION NUMBER OF | Pacific Square, Sector 15, Part Il, Gurugram,

THE LIQUIDATOR |Haryana-122001, India

! i IBBI/IPA-002/IP-N00138/2017-18/10397 |

[ Email id : goelsanyam@gmail.com

| — Mobile No. : +91- 9810868515 |

8. [LAST DATE FOR SUBMISSION 27.01.2021

|_loF cLams ) |

Notice is hereby given that the TREND COMMUNICATIONS INDIA PRIVATE LIMITED has|

commenced voluntary liquidation on 28.12.2020

The stakeholders of TREND COMMUNICATIONS INDIA PRIVATE LIMITED are hereby

called upon to submit a proof of their claims on or before 27.01.2021to the liquidator al the

address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other]

stakeholders may submit the proof of claims in person, by post or electronic means

Submission of false or misleading proofs of claim shall attract penalties.

Date : 30.12.2020

Place : Gurugram

!Tiegistrar of Companies, Delhi

s

(US2334HR1099PTCOAB46E |

(23]

229-230, Second Floor Tower B, Spazedge,
Sector 47 Gurgaon-122001- Haryana, India

o

28.12.2020

~

o

Sanyam Goel
Reg. No. IBBI/IPA-002/IP-N00138/2017-18/10397,

Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement of Security
Interest Act, 2002 (the said Act.) read with Rule 3 (1) of the Security Interest (Enforcement) Rules, 2002 (the
said Rules). In exercise of powers conferred under Section 13(12) of the said Act read with Rule 3 of the said
Rules, the Autharised Officer of [IFL Home Finance Ltd. {IIFL HFL) (Formerly known as India India Infoline
Housing Finance Ltd.) has issued Demand Notices under section 13(2) of the said Act, calling upon the
Borrower(s), to repay the amount mentioned in the respective Demand Notice(s) issued to them. In connection
with above, notice is hereby given, once again, to the Borrower(s) to pay within 60 days from the publication
of this notice, the amounts indicated herein below, together with further interest from the date(s) of Demand
Notice till the date of payment. The detail of the Borrower(s), amount due as on date of Demand Notice and
security offered towards repayment of loan amount are as under:-

Name o e Borower s fusranior ] Oand ol D ad Ao el of s s (el propery
Mr. Vishnu Kumar Sharma, MrBabu Lal | 24-Dec-2020 Rs.26,88, 769/ Al that piece and parcel of the groperty beng - Flat
Sharma, Mrs.Kant Dewi (Prospect No. | (Rupees Tiwenty Six Lakh Eighty | Ng -1 2Nq Floor, measuring 1000 5q f, on Plot No

879746) Eight Thousand Seven Hundred | 397 (yiental Akhard, Gram Mahal, Jagatpurs, Jaipur

E-Auction Sale Notice for Sale
with proviso to Rule 8 (6) of t
Guarantor (s) that the below di
the Authorised Officer of Capri
for recovery of amount mentio
property details mentioned bel

_ Sy Nine Oriy) Rajasthan, 302022
If the said Borrowers fail to make payment to IIFL HFL as aforesaid, IIFL HFL may proceed against the above
secured assets under Section 13(43 of the said Act. and the applicable Rules, entirely at the risks, costs and

Borrowers,

For, further details please contact to Autharised Officer at Branch Office:- Ambition Tower, Plot Na, D-46-8, Offices No. 307}
To 312, Malan Ka Chauraha, Agrasen Circle, Subhash Marg,C-Scheme, Jaipur - 302001/0r Corporate Office : IIFL Tower,
Plot No.38, Udyog Vihar, Phase-IV Gurugram, Haryana

consequences of the

SR.| 1.BORROWER(S) NAt
NO. 2. OUTSTANDING AM

Place: Jaipur Date: 31-12-2020 54/~ Authorised Officer For ITFL Home Finance Ltd. (TIFL HFL)

Divisional Office, No.6, 3rd Floor,
‘KV'B‘ Karur Vysya Bank Opp: Metro Pillar No: 80, Pusa Road,

B\ aTrrETTRTRIITe Karol Bagh, New Delhi - 110 005

Ph: 011-28758374 | 2875375/76/77
Email : viswanadhama@kvbmail.com
bhaskaranps@kvbmail.com

APPENDIX IV
[See rule 8 (1)]
POSSESSION NOTICE
(for immovable property)
Whereas,
The undersigned being the Authorized Officer of the INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of powers conferred under Section 13 (12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
dated 16.01,2020 calling upon the Borrower(s) SUNIL KUMAR AGARWAL
AND LUCKY AGARWAL to repay the amount mentioned in the Notice being
Rs.10,57,253/-( Rupees Ten Lakh Fifty Seven Thousand Two Hundred Fifty
Three Only) against Loan Account No HHENOIOD184489 as on 14.01.2020 and
interest there on within 60 days from the date of receipt of the said Notice.

The Borrower (s) having failed to repay the amount, Notice is hereby given
to the Borrower (s) and the public in general that the undersigned has taken
symbolic possession of the property described herein below in exercise of
powers conferred on him under Sub-Section (4) of Section 13 of the Act read
with Rule 8 of theSecurity Interest (Enforcement) Rules, 2002 on 29.12.2020
The Borrower (s) in paricular and the public in general is hereby
caulioned not to deal with the property and any dealings with the property will be
subject to the charge of INDIABULLS HOUSING FINANCE
LIMITED  for an amount of Rs.10,57,253/-( Rupees Ten Lakh Fifty Seven
Thousand Two Hundred Fifty Three Only) ason 14.01.2020 and interestthereon.
The Borrower's attention is invited to provisions of Sub-Section (8) of
Section 13 of the Act in respect of time available, to redeem the secured

assels.

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLAT NO. H-3, (HIG TYPE) UPPER GROUND FLOOR, (MIDDLE RHS)
MEASURING SUPER AREA 86.77 SQ. MTRS., CONSISTING THREE BED
ROOMS, ONE DRAWING CUM DINING ROOM ,ONE KITCHEN, TWO TOILETS,
AND TWO BALCONIES, WITHOUT ROOF RIGHTS, BUILT ON PLOT NO. 4/5 AT
SECTOR 2, TH.A RAJENDER NAGAR, SAHIBABAD, TEHSIL AND DISTRICT

GHAZIABAD UTTAR PRADESH AND THE PLOT IS BOUNDED AS UNDER;-
EAST:- PLOT NO. 06

40 FT. WIDE ROAD

WEST:- PLOT NO. 04

NORTH :- SOUTH:- PLOTNO.32&33

sd/-
Authorized Officer
INDIABULLS HOUSING FINANCE LIMITED

Date :29.12.2020
Place : GHAZIABAD

APPENDIX IV
[See rule 8 (1)]
POSSESSION NOTICE
(for immovable property)
Whereas,

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8 (8) R'W Rule 9(1) of the Security Interest (Enforcement) Rules,
2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property morigaged to the Secured
Creditor, The Karur Vysya Bank Ltd, symbolic possession has been taken by the
Authorised Officer of The Karur Vysya Bank Ltd., Secured Creditor, will be sold on “As is
where is”, “As is what is”, “without recourse”, and “Whatever there is” on 28.01.2021 (in
case, said day has been declared as holiday, auction will be conducted on next working
day), for recovery of Rs. 36,28,700.86 (Rupees Thirty Six Lakhs Twenty Eight Thousands
Seven Hundred and Paisa Eighty Six Only) due to the Karur Vysya Bank Ltd, Secured
Creditor from (1) M/S Worldwide Integrated Solutions Pvt Ltd, Regd. Office at E-7B,
Shankar Marg, Bani Park Kanti Chand Road, Jaipur - 302 016; (2) Mr Mool Chand
Sharma, S/0 Mr Chiranji Lal Sharma, 113A, Bhawati Nagar, Kartapura, Jaipur - 302 018;
(3) Mr Vikas Saboa, S/O Mr Brij Mohan Saboo, B-10, Apolo Apartments, Sector No.3,
Vidhyadhar Nagar, Jaipur - 302 016 and (4) Mrs Saroj Sharma, W/O Mr Mool Chand
Sharma, 113A, Bhawati Nagar, Karlapura, Jaipur - 302 018. The reserve price and
Earnest Money Deposit will be as below :

SINo Description Reserve Price EMD
1 Item No.1 Rs.13,23,000.00 | Rs.1,50,000,00
2 Item No.2 Rs.13,68,000.00 | Rs.1,50,000.00
3 ItemNo.3 Rs. 5,78,000.00 | Rs. 60,000.00
DESCRIPTION OF THE IMMOVABLE PROPERTY
Item No: 1

Residential plot No: 493, Gokul Residency Scheme, Village — Jaisinghpura, newta
Road, Sanganer, Jaipur admeasuring approximately 209.94 sq. yards and bounded on :
East :30'wide Road West: MDP 2025 Road 100' wide

North : Plot No: 492 South : PlotNo: 494

Item No:2

Residential plot No: 494, Gokul Residency Scheme, Village ~ Jaisinghpura, newta
Road, Sanganer, Jaipur admeasuring approximately 217.13 sq. yards and bounded on :
East :Plotnos: 459,458 &457 West: MDP 2025 Road 100" wide

North: Plot No: 493 South: Otherland

ItemNo: 3

Residential plot No: 176, Gokul Residency Scheme, Village — Jaisinghpura, newta
Road, Sanganer, Jaipur admeasuring approximately 111.11 sq, yards and bounded on :

East :Plotno: 157 West : 30" wide

North : Plot No: 177 South: PlotNo: 175

For detailed terms and conditions of the sale, please refer to the link provided in our
Bank's/ Secured Creditor's website i.e www.kvb.co.in/Property Under Auction also at
the web portal https://eauctions.samil.in of the service provider, M/s Shriram Automall
India Ltd.,

Statutory 15 days' Notice under Rule 8(6) R/W Rule 9(1) of the SARFAESI Act, 2002
The borrower/s and guarantor/s are hereby notified to pay the dues as mentioned above
along with upto dale interest and ancillary expenses before the date of e-Auction, failing
which the Schedule property will be auctioned/sold and balance dues, if any, will be
recovered with interest and cost.
Date :28.12.2020

Place : Delhi

Chief Manager & AUTHORIZED OFFICER

1. 1.Shrimati Rukmani De
| Hospital ("Borrower”)

| 2,Mr. Lokesh Sharma
3.Mrs. Anita Devi

4.Mr. Vikas Sharma
5.Mr. Raju Lal Sharma
LOAN ACCOUNT No.
LNCGCIPRTLO0000060
|Rupees 1,15,07,126/- (
|Fifteen Lacs Seven Thouse
| Twenty Six Only) as on 2
|applicable future interest z

For detailed terms and conditior
TERMS & CONDITIONS OF ONLIN
1.The Property is being sold on
2 Particulars of the property / a
and Secured Creditor shall not t
3.E-Auction Sale Notice issued t
to constitute any commitment ¢
Secured Creditor and to conduc
property before submission of t
4.Auction/bidding shall only be
service provider M/S eProcuren
5.The bidders may participate it
service provider shall not be he
6,For details, help, procedure ai
Tiger, Ahmedabad (Contact
ramprasad@auctiontiger.ne
7.For participating in the e-auct
id and password. Intending bidc
8 For participating in e-auction,
bidders through Demand Draft/
9.The intending bidders should
towards EMD in a sealed cover
110005 latest by 03:00 PM on
with “Bid for participating in E-£
10.After expiry of the last date
(who have quoted their bids ow
Technologies Limited to enable
E-Auction Sale Notice,
11.Inter-se bidding among the «
unlimited extension of "10" min
the last extension.

12.Bids once made shall not be
13.Immediately upon closure of
Capri Global Capital Limited, Re
bidder in the E-Auction Sale pro
14,The successful bidder shall ¢
amount within 15 days from the
15.In case of default in paymen
amount already paid (including
16.At the request of the succes:
17.The Successful Bidder shall
amount of sale price (after ded
such other extended time as de
18.Municipal / Panchayat Taxes,
certificate. Bids shall be made !
19.5ale Certificate will be issuec
necessary proof in respect of p:
20.Applicable legal charges for «
21.The Authorized officer may |
postponed to a later date befor
22.The decision of the Autharisi
23.All bidders who submitted th
24.For further details and q
25.This publication is also 15 (F
(Enforcement) Rules 2002, abo
Special Instructions / Caut
Capital Limited nor the Sen
such cases. In order to wa
back-up power supply and
successfully, Plat

THE KARUR VYSYA BANK LIMITED

do1er AD

("RE WRER W IUE)

" ﬁiﬁﬁf}yﬂdlcate

E- AUCTION SALE NOTICE (IMMOVABLE PRO

Canara Bank

(A Govt. of indla Undertaking)

Sale of immovable assets under the

Security Int

The undersigned being the Authorized Officer of the INDIABULLS HOUSING

Notice is hereby given to the public in general and in particular to the
Creditor, the Physical possession of which has been taken by the Autl
19.01.2021 for recovery of dues to the Secured Creditor from Borrowt

laiT R

SRR s s e e s - Meviicoass s
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METROPOLITAN STOCK EXCHANGE OF INDIA LTD.

4th Floor, Vibgyor Towers, Plot No.C - 62, Opp. Trident Hotel, Bandra Kurla Complex,
Bandra East, Mumbai - 400098. CIN - U65999MH2008PLC 185856

PUBLIC NOTICE

Notice is hereby given that Mis. SMC Global Securities Ltd. The member of
Metropolitan Stock Exchange of India Ltd. ("Exchange”) having registered
office at 11/6B, Shanti Chambers, Main Pusa Road, New Delhi - 110005
Delhi and SEBI Registration No. INZ000199438 have applied for surrender
of their Trading Membership in Equity Cash and Equity Derivatives
Segments.
Any client/ constituentmemberfinvestor having any claim / dispute
fgrievance with/against M/s. SMC Global Securities Ltd, arising out of
lrades executed in Equity Cash and Equity Derivatives Segments of the
Exchange are advised to furnish details of his/their claim in writing to the
Arbitration & Investor Grievance Department of the Exchange at the
Registered Office address indicated above, within 60 days from the date of
this notification; enclosing therewith all supporting documents. No such
claims / dispute / grievances filed beyond the said period will be entertained
by the Exchange. The complaints filed against the above trading member
will be dealt with in accordance with the Rules, Bye-laws and Regulations
of the Exchange/Metropolitan Clearing Corporation of India Ltd.
The complaint form can be downloaded from www.msei.in>Investors>
ComplaintFormat or maybe obtained from the Exchange office at Mumbai
and also al the Regional Offices.

For Metropolitan Stock Exchange of India Ltd.

Sd/-
Authorised Signatory
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